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(1) to lay down standards in res-
pect of different services and
facilities in the jails,

(iif) to examine the position 1n res-
peet of the existing prison
accommodation and lay down
guidelines for construction of
new prison buildings;

(1v) to analyse the factors hamper-
ing the growth of prison de-

velopment and formulate
training programmes for the
prison staff;

(v) to lay down and order of puic-
rities for the prison develop-
ment schemes;

(vi) to suggest ways and means
for incorporating the princi-
ples of reformation and 1e-
settlement of the criminals in
the <ystem of admmistraiion
of the jails ang the treatment
of the criminals,

(vi1) to vonsider other alherd mat~
ter( concerhing bpri.ons and
prisoners

It would take some months before
the Report f the Working Group
would be available to the Government.

Utilisation of Lircences/Letters of
Intent

3350. SHRI BHOGENDRA JHA;
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(&) whether 5 sizable humber of
industrial licences issyed to various
parties have been either revoked or
surrendered;

(b) it so, the reasong therefor; and

(c) whether any steps are being
taken {0 ensure that the letiers of
mtent and licences issued are properly
utilised?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ' SIDDHESHWAR
PRABAD): (a) 121 ihdustrial licences
have been revoked or surrendered
during the years 1970 to 1972 (upto
30.9.72).

(b) Lacences are revoked in cases
where the holders of lLicences iail to
take effective steps to implement the
same wilhin the stipulatad periods. In
rases where ihe holders of hcances are
not in a position to implement the
same the licences are generally surren-
dered by them.

{¢) Government are anxious to ac-
celerate the implementation of the
vanious letters of intent and industrias
licences i1ssued. It hag been observed
that, 1in practice, the setting up of an
indusirial undertaking and cammence-
ment of production therein takas ahout
3 to 4 years' laime irom the issue of a
letter of intent The progress made
by holders of industrial licences is re-
viewed, a5 a matter of course, at the
stage of considering applications 1ot
the extension o! the valdily of letiers
of intent and of the period for unple-
mentation of licences An increasing-
ly sclective approach is bemng adopled
for granting such requests. In cases
where it has been found that negligible
interest has been taken in implemen-
tation, warningg have been issued or
a final extension given and, in appro-
priate cases, licences revoked or can-
celled. The progress made by certain
categories of holders of letters of in-
tent and industrial licences has been
reviewed. As a result of such select-
ed reviews, some general bottléenecks
standing in the way of speedy imple-
mentation have been identifled and
steps are being taken to remedy the
gituation to the extent possible. Gov-
ernment are considering the introduc-
tion of a system of ceniralised, con-
tinuous review of implementation with
a ¢omputorised information system re-
garding, inter alia, progress in the
impléementation of industtial licences





